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1.00 P.M. 

Need for proper implementation of the provisions of protection of 
women from Domestic Violence Act 

Ǜी महेÂğ मोहन (उǄर Ģदेश): उपसभाÁय© महोदय, मȅ सदन का Áयान घरेल ू ȋहसा कानून के तहत 
उ¾पÂन मिहलाओ ंकी ȎÎथित की तरफ िदलाना चाहता हँू।  

 घरेल ूȋहसा रोकने के उǈेÌय से घरेल ूȋहसा से मिहला संर©ण िवधेयक संसद ǎारा 2005 मȂ पािरत िकया 
गया तथा अ¯टूबर 2006 मȂ इसे Ģभावी बनाया गया। इस कानून के पास होते ही घरेल ूȋहसा से ĐÎत मिहलाओं 
मȂ एक आशा की िकरण िदखी। परÂतु जमीनी हकीकत इसके िबÊकुल िवपरीत है। इस कानून के Ģावधान बहुत 
अ´छे हȅ, परÂतु इनका कायɕÂवयन इतना ढीला है िक ȎÎथित ¶यȗ-की-¾यȗ बनी हुई है। कायɕÂवयन का खराब 
ढाचंा, फंड की कमी और सरकार के िवभागȗ और Âयायपािलका मȂ समÂवय की कमी, ऐसी कुछ किमया ँहȅ, 
िजनके कारण यह कानून िसफ«  कागजी जीनत बना हुआ है।  

 हकीकत यह है िक बहुत से रा¶यȗ ने Protection Officer ही appoint नहȒ िकये हȅ। अगर िकये हȅ तो 
िकसी एक अिधकारी को अितिरƪ भार दे िदया है, िजसके पास समय ही नहȒ है। इस कानून मȂ Protection 
Officer एक ऐसी कड़ी है, िजसका बहुत मह¾वपूण« काय« है, उसे अनदेखा िकया जा रहा है। रा¶यȗ ने इस 
कानून के िलए कोई पैसा अलग से िनधɕिरत नहȒ िकया है। इस कानून के िलए जǘ री ढाचंा रा¶यȗ ने तैयार 
नहȒ िकया है। पुिलस का रवैया भी कानून के Ģित उदासीन है, ¯यȗिक यह एक  Civil Law है। ¶यादातर केसȗ 
मȂ बहुत िवलंब हो रहा है। अत: इन सब को देख कर लगता है िक हमȂ िसफ«  कानून बनाने की जÊदी है। इसके 
िलए आवÌयक ढाचंा या कायɕÂवयन की िकसी को कोई िचÂता नहȒ है। ¶यादातर केसȗ मȂ मिहलायȂ उतनी ही 
परेशान हȅ, िजतनी िक कानून बनने से पहले थȒ।  

अत: मेरा सरकार से अनुरोध है िक िजस भावना और उǈेÌय को लेकर यह कानून बनाया गया है, उसे 
Áयान मȂ रख कर इसके कायɕÂवयन मȂ हो रही उƪ और अÂय किमयȗ को दूर िकया जाये। 

Ǜी Ǘğनारायण पािण (उड़ीसा): सर, मȅ इस िवषय के साथ अपने आपको संबǉ करता हँू।  

Ǜी Ģभात झा (मÁय Ģदेश): सर, मȅ इस िवषय के साथ अपने आपको संबǉ करता हँू।  

Ǜी अिनल दवे (मÁय Ģदेश): सर, मȅ इस िवषय के साथ अपने आपको संबǉ करता हँू।  

Need to bring out the Hindi and English translated versions of Ritu Samhar written by Kalidas  

Ǜी बृजभूषण ितवारी (उǄर Ģदेश) : महोदय, भारत सरकार के अनुदान से चलने वाली लिलत कला 
अकादमी ने महान किव कािलदास की कृित ऋतु सÇहार के िहÂदी और अंĐेजी मȂ िकए गए अनुवाद को िपछले 
दो दशकȗ से ठंडे बÎते मȂ रखा है, जबिक अकादमी के सिचव ǎारा अनुवादक को यह आÌवÎत िकया गया था 
िक उसे सिचĝ Ģकािशत िकया जाएगा। यह महाकाËय भमंूडलीय तापमान एवं पयɕवरण संर©ण के िलए अित 
मह¾व का है, परÂतु अकादमी के अिधकािरयȗ ǎारा पा½डुिलिप को ठंडे बÎते मȂ रखा जाना दुभɕ±यपूण« एव ं
ȋचतनीय है।  

 अत: सरकार से अनुरोध है िक वह लिलत कला अकादमी को इस महाकाËय के अंĐेजी और िहÂदी मȂ 
िकए गए अनुवाद को सिचĝ Ģकािशत करने का िनदȃश दे।  

Need to provide the facility of electric trains in Madurai  

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, I would like to bring to the notice of the 
Government the long pending demand for establishing electric train facility in the Madurai 
Metropolitan City connecting its allied sub-urban areas and neighbouring towns.  Madurai, an 
ancient city located on the  banks of the Vaigai River, is one of the thickly populated metropolitan 
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cities in Tamil Nadu. The number of people migrating from other areas for getting employment 
and education is increasing day by day.  According to the last Census 2001, the total population 
of this city was nearly 30 lakh, but the number has become double within the current decade. 
The people living in extension areas solely depend on the bus service. Even though adequate 
bus service has been provided  by increasing the number of buses, it has caused traffic 
congestion, rather than providing amicable transport facility to the people. The Madurai district,  
being one of the most important Hindu pilgrimage sites of India attracting a large number of 
tourists, offers ample scope for textiles, readymade garments, agro and herbal products, rubber 
and plastic industries. Therefore, I request the Central Government, through the House, to 
initiate measures for establishing electric train facility in this city. The trains can be operated 
between Madurai and Dindigal, Madurai and Virudhunagar, Madurai and Melur with necessary 
stopping, as such activity will provide amicable transport facility to the people of this area and 
will also reduce traffic congestion on roads. Thank you. 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with this issue.   

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I also associate myself with this 
issue.   

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, I associate myself with this issue. 

Need to withdraw the rules pertaining to new L.I.C. agents allegedly  
threatening their job security  

SHRI P. RAJEEVE (Kerala): Mr. Vice-Chairman, Sir, I would like to draw the attention of 
the House to the serious threat faced by more than six lakh LIC agents in the country.  As per the 
new Agents Rules 2009, which was circulated on 24 July,  2009, the minimum required first year 
premium is Rs. 1 lakh.  As per the 1972 rule, there were classifications such as rural and urban 
areas and different rates of first year premium had been fixed.   

But the new rule directs flat first year premium of Rs. 1 lakh.  If the new rules are 
implemented, these agents would lose their jobs.  This would reduce the presence of LIC agents 
across the country, especially in rural and hilly areas.  LIC agency has good scope for 
employment and additional income. Lakhs of unemployed youth in the country earn better 
through LIC agencies.  This rule also affects the Development Officers of LIC who are supposed 
to meet the target by a number of agents.  

LIC will also face serious problems because of this new rule. The contribution of these 
agents is 1.25 crore policies and Rs. 10,000 crore to Rs. 15,000 crore first year premium.   

Actually, this is against the recommendation of the Standing Committee on Finance in 
regard to the Insurance Amendment Bill, 2001. It had stated that the Government should provide 
necessary safeguards to protect the LIC agents.  The new rules are totally against these 
recommendations. 




